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[Shri P. Venkatasubbaiah]

Not even drinking water is available in
some places and even a pot of water is sold
at Rs. 3. They have no food and they have
no water. The Central Government’s assis-
ltance is not adequate at all.

MR. SPEAKER: You may go through
the statement  laid on the Table of the
House. Part four relates to Andhra. Kind-
ly rcad the statement and then you may
take it up on Monday, if there is anything.
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SHRI  B. N. REDDY (Niryalguda):
Andhra Pradesh  Government has asked
certain help from the Central Government.
What amount has been sanctioned by the

Central Government? At least this much
should be answered by the hon. Minister.

MR. SPEAKER: I am not allowing ques-
tions on the statement.

11.31 hrs.

STATEMENT RE. ALLEGED HARASS-
MENT AND ILL-TREATMENT OF
MEMBER

THE MINISTER OF STATE IN THE
MINISTRY OF HOMFE. ATFFAIRS (SHRI
K. C. PANT): 1 beg to lay a statment re-
garding  the alleged harassment and ill-
treatment  meted out o Shri Ajit Kumar
Saha., M.P. by the Railway Staff and Police

at Asansol  Railway Station on the 29th
June, 1972,

Statement

A copy of the letter dated 1-7-1972 from
Shri Ajit Kumar Saha, MP, addressed to
the Spcaker was forwarded to us for ob-
raining a factual report on the complaint
made thercin regarding harassment and ill-
treatment meted out 1o him by the railway
staffl and police at Asansol Railway Stazion
on the 29th June, 1972. The Ministry of
Railwavs and  the  Government of West
Bengal were requested to furnish a factual
report on the subject. ‘The Ministry  of
Railwavs obtained a report from the Gene-

val Manager, Fastern  Railwav. The Gov-
crnment of - West Bengal  got an inquiry
made

into the matter by the Executive
Magistrine T Class, Asansol. Copies of these
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reports were  furnished to the Lok Sabha
Secretariat, who had made them available
also to Shri Saha.

2. According to information recceived
from the Government of West Bengal, one
Shri Krishna Kanta Dutta S/o late Bijoy
Gopal Dutta is being  prosccuted under
section 182 1PC for allegedly giving false
information with the intent to cause a pub-
lic servant to usc his lawful power to the
injury of another person and the criminal
casc is sub-judice in a court of competent
jurisdiction.

3. Shri Ajit Kumar Saha has made some
further observations on the reports received
from the Government of West Bengal and
the Ministry of Railways. Since a criminal
casc arising out of this matter is sub-
judice, I would like to refrain from mak-
ing any further statement on the subject.

SHRI AJIT KUMAR SAHA (Vishnupur):
The Police has filed a casc against Mr.
Krishna Kant Datta and the matler 1s
sub-judice and I do not want to say any.
thing about Mr. Datta’s action. But I
made certain serious charges against certain
railway officials and police who had haras-
scd mec beyond limit, who prevented me
from making the journey and to fulfil
Parliamentary  assignments.  But in  the
statctment the hon. Minister has not said
anything about these police and railway
officers, what action has been taken against
them.

SHRI K. C. PANT: In the statcment 1
have explained the whole position.  The
letter has been written by Mr. Saha to you.
We have made  enquires and the report
came from the General Manager. Eastern
Railway. There was the report from the
West Bengal Government.

SHRI  JYOTIRMOY BOSU: (Dimond
Harbour): Do you take it as gospel truth?

SHRI K. C. PANT: The First-class
Magistrate, Asansol has sent a report. All
the reports were sent to you and you were
good cnough to send all these reports to
the hon. Mcmber. He has gone through
the report.  According to the information
sent o us from the Governmient of West
Bengal, one Shri Krishna Kant Datta is
being prosecuted under see. 182 LP.G. for
allegedly  giving  false  information with
the intent to cause a public servant to use
his lawful powers to the injury of another
person and the criminal case is sub-judice
in a court of competent jurisdiction.

It is for that reason that [ have said that
ar this stage 1 conld not give any furthe
facts,
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SHRI JYOTIRMOY BOSU: I have writ-
ten to you carlicr about this. There arc
two things involved here. Prima facie it
has Dbeen  established that a case lies in
favour of Shri Ajit Kumar Saha. Secondly,
arc we to ask the railways to sit on judg-
ment on their own activities? Are we to ask
the West Bengal Government to set in
judgment on their own activities? . . .

MR. SPEAKER: It has gone to a magis-
ratc now.

SHRI JYOTIRMOY BOSU: So, let it be
referred o the Privileges Commitiee.

MR. SPEAKER: It has gonce for judicial
inquiry . ..

SHRI JYOTIRMOY BOSU: I have stu-
died the report very carefully and I find
that . ...

MR. SPEAKER: When the report came
[rom the railways and other oflicers, it was
sent to the Member.

SHRI JYOTIRMOY BOSU: We do not
agree with the report.

MR. SPEAKER: Thc Mcmber may not
agree. But now this case has been relerred
for judicial inquiry.

SHRI JYOTIRMOY BOSU: No.

~MR. SPEAKER: It is a regular prosccu-
tion against the man who gave wrong in-
formation.

SHRI DINEN BHATTACHARYYA
(Serampore): Nowhere do we find that in
the statement.

MR. SPEAKER: ‘T'he Mcmber met me
and said- that he was not satisfied. Now.
there is a prosccution pending, a criminal
case pending  against the man who gave
about the Member. 1

wrong information
think the hon. Member should be more
than satisfied.  If (hey want to question
everything . . .

SHRI S. A, SHAMIM (Srinagar): ‘CUhe

complaint is regading the railway  officers
and not ahout any private person.

MR. SPEAKER: The whole thing will
start from that prosccution. They are all
inctr-connected.

SHRI JYOTIRMOY BOSU: WNo. I had
written to you sccking vour kind permis-
sion to make a submission. Kindly give me
two minutes, and I shall sit down before
the lapse of two minutes.

There are three things imvolved. One is
complaint against the railway staff.  The
second is o complamt against the Asansol
GRP. “The thivd is complaint against Shii
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Dutta of Bankura. The case has been
started against Shri Dutta of Bankura. The
matter relating to that is sub judice, and
we shall say nothing against that Dutta
or about that case. But what about the
railway persons and the police persons
who had tried their best to prevent him
from performing the journcy to come to
Parliament to attend to his duties? This
is a very scrious case of breach of privilege.
Therefore, I submit that the matter should
go to rthe Privileges Committee. 1 would
like to make onc further submission.
You in your wisdom, Sir, have decided in
this manner 1 have no bitter mouth. But
Shri C. M. Stephen’s privilege motion had
been readily ad-nitted, but here is a case
where a real privilege arises, and we have
been sitting over it for two months. This
is my submission, and I leave it to you.

MR. SPEAKER: So far as that gentle-
man is concerned, who gave wrong infor-
mation about the Member, there is a pro-
secution pending against him.,

SHRI  DINEN BHATTACHARYYA:
What about the railway officials ?

SHRI SEZHIYAN (Kumbakonam): There
arc two or three persons involved in this.

SHRI K. C. PANT: I would like to re-
move whatever doubts may remain in the
matter. As you. Sir, have yourself observ-
ed. ..

SHRI JYOTIRMOY BOSU: Protector of
the police.

SHRI K. C. PANT: ... a case is pending
in a court of competent jurisdiction,
against Shri Krishna Kant Dutta. The crux
of the matter is that somebody makes a
wrong complaint that a person in the first
class waiting room is not an MP, and he
makes a written complaint; thercafter, the
railway people and the police try to ascer-
tain whether it is a fact or not. Ultimately,
the police are satisfied, and the Member
proceeds on his journey. Now, T cannot go
into all these things because the basic point
is before a court of law. ..

SHRI JYOTIRMOY BOSU: No.

SHRI K. C. PANT: The basic point is
before a court a law. And a written com-
plaint has been made. Suppose no inquiry
had been made by the railway officers or
by the police, then the House would have
been right in asking why they did not
make any inquiry alter a written complaint
had been made. This is obvious.

SHRT INDRAJIT GUPTA
Fhis is not at all satisfactory. What the
hon. Mmister has said s not at all satis-
tactory. The question ot somebody  having

(Alipore):
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[Shri Indrajit Gupta]
given false information has been referred
to a court for inquiry. That matter " is
sub judice. Then, an hon. Member of this
Housec had made a specific complaint that
he had been ill-trcated and harassed and
obstructed. His identity card was shown. . .

SHRI JYOTIRMOY BOSU: His identity
card was scized and torn; its cover was
torn.

SHRI INDRAJIT GUPTA: Here was an
hon. Member of the House who was pro-
ceeding on his journey to Dclhi to attend
the session of Parliament. ‘That matter has
not been referred to any court for inqguiry.
‘I'he hon. Minister has simply stated herce
that some reports had been called for and
have been reccived from  the  Ministry of
Railways and the State Government.

But these have been shown to the hon.
member concerned and he is not satisfied.
He thinks that that is not a correct stale-
ment obf fact. What is to be done on that
portion of it The Committee on privileges
can make an inquiry on which we  will
have some confidence and let them come
to a conclusion on the basis of the facs
which are obtainable by them.

SHRI1 SHYAMNANDAN MISHRA
(Begusarai): There are three offences.  On
one. action is bheing  taken, and we are

satistied to that extent that action is heing
taken in respect of one offence. But what
about the other two offences, when certain
police ofticials and railway authoritics mis-
hehaved with the hon. member?

SHRI IYOTIRMOV BOSU: Dcliberately.

SHRI SHYAMNANDAN MISHRA:
This is distinct from  the other offence.

Whether  that action on one offence can
delay action on the other offences is a joint
tor you to cousider.

The third offcuce is that there has been
a breach of privilege. This is a matter with
which Parliament and its Privileges Com-
nmittee are directly concerned. How can we
shitk ouwv aesponsibility in this matter? A

the Parlioent of  India,  how  can we
shivk 112 Tt should be  referred 1o the
Privileges Committee,

SHRL S0 AL SHAMINM:  What  are  the

functions of the Privileges Committee? In
such cases il the police or judicial magis-
trate or anvhody else should ke cogni-
sance, then we must dispense with the ser-
vices of the Privileges Committee,  In this
sanee of by the Privileges Committee, eveny
priviate pesson will Gl for  every MPY
udentiny card and the police will havas, the
MPO Once the adentinn Gird was laoked
o, tat <hoold bave  been accepted and

the complinnt Todged should have been
Proceeded wit, Hee he cune in [OITTATN

SEPTEMBER 2, 1972 Hurassment of Members (St)

20

When he said, ‘I am an officer’ he was
asked, *Where is your uniform?’. Then he
showed his pistol.” All these acts are sepa-
rate. We are not concerned with Shri Dutta
or whoever it is. We are really concerned
with the behaviour of the railway officials
and the police officials. That is what comes
within the purview of ¢he Privileges Com-
mittee.

MR: SPEAKER: Do not make it a mat-
ter of debate

SHRI SEZHIYAN: This is frima facie a
matter of privilege and should be referred
to the Committee of Privileges, Irrespec-
tive of the fact whether there is a depart-
mental action being taken or departmental
Inquiry going on, the Speaker must
suo motu refer this to the Privileges Com-
mitte, without waiting  for any  further
report. A prima facie case has been estab-

lished, there need not be any delay and it
should  straightway go to the  Privileses
Committee. °

SHRI R. S. PANDEY (Rajanandgaon):
[ do agree with

Shri Shamim .. .

MR. SPEAKER: | quite agree there are
three parts to it. The whole thing started
with the action of Shri Duutta. Ile gave
an information to the police. The sccond
is that when the police were so informed
they should have exercised a bit of lheix:
own sense also in ascertaining the tact.

SHRI R. V. BADE
card was shown.

MR. SPEAKER: The third one js ob-
struction caused o the member. One gy
ler concerning the first, wrong information
given about the member, is already under
investigation.  About the other two, I will
see it again. I will re-examine it and also
sce what is the position, when one part is
already under investigation. Or if we can
wait. let this matter be an open issue, no
decision on it; let us see what comes out
of the first part.

(Khargone): Indentity

SOME HON. MEMBERS: No, no.

SHRI R. R. SHARMA (Banda):  The
other two matters should not be delayed,

MR. SPEAKER: If that judicial inquiry
takes one view and vour Privileges Commit-
tee takes another view, I will have to sepa-
vate them  (@nterruptions),

Fowill have to examine i, T cannot give
an off-hand opinion on i,
SHRI JYOTIRMOY BOSU: On Monday.

MR, SPEAKER: Not  so quicklv,
l,lnlv.'rvu[llmm, No please. Do not e spee
dv i evervihing. Atter all, 1 have 1o see
and examine it
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DR. KAILAS (Bombay South): All the
three points which you have rightly men-
tioned are going to be inter-connected.
(Interruption).

SHRI R. S. PANDEY: Sir,—

MR. SPEAKER: Order please. Dr. Kailas
and Mr. Pandey, do not take it that if
somcething comes from the Opposition, it
must be opposed. It is a question of right
of all the Members.

DR. KAILAS: 1 was only trying to sup-
port their point.

MR. SPEAKER: The question is of a
very wide range. If something may happen
to you tomorrow or something may hap-
pen to others, it is a matter  that affects
very much the rights and privileges of
Mcmbers. Please sce that such matters are
decided as above-party issuc.

SHRI R. V. SWAMINATHAN (Madu-
rai): Sir, why can’t you decide the matter?
Why do you wait? You can decide it. You
have advised us that we should not oppose
cverything that comes from the Opposition.
We take your advice.  This is a matter
which you yoursell can decide.

MR. SPEAKER: I am going to cxamine
it. It is a question concerning the privi-
leges of the Members. Tomorrow, some-
thing may happen this side also. (Interrup-
tion).

SHRI R. S. PANDEY: Just onc minutc.
1 do appreciate, and I agree with you. 1
do appreciate the sentiments expressed by
the Opposition. It is not a question of
Treasury  Benches  versus the oppoisition.
The question is, how to protect the rights
of and privileges of Members. If any mis-
behaviour takes place on the part of the
authority concerned, you being the cusio-
dian have to safeguard  the  interests of
the Mcembers. 1f there is something wrong.
the authority should report it to vou. You
are the supreme person so far as the inter-
ests of the Mcembers are concerned. What
is a judicial enquiry? When a judicial en-
quiry starts, the matter becomes sub judice.
So long as you wre the custodian of the
House, we have got every right to come 1o
you and nobody clse.

MR. SPEAKER: Mr. Swiminathan, what
didd you say? 1 did not quite catch you.

SHRI R Vo SWAMINATIIAN: Al
point is, we take vour  advice. You have
given us a very sane advice. 1T owang that
vou should decide on this mater.  Afier
all, i is a very simple one. You can refer
it to the Privileges  Committee. Nothing
stands  against sueh a0 procedure.

SHRE - DINESH SINGH (Pratapgavin:
Phis is really not o matter tor the House
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to consider. It has been brought to your
notice and you can sou motu send it to the
Privileges Committee. The opinion of the
House, as 1 could sce, is quite clear, that
it should go the Privileges Committce.
Even if there is some question involved:
about another committee looking into it,
I am surc the Privileges Committee will sec
that they do not trespass into any oiher
matter.

SHRI S§. M. BANERJEE (Kanpur): Let
us move a wotion. (Interruption).

MR. SPEAKER: Kindly sit down. You
arce always ready for moving a motion. Now,
I want to examine how to separate that part
which has already gone under another
jurisdiction or is sub judice, and the other
part, so that there may be no clash bet-
ween the two. We will try to put it in
such a way. Let me examine it. 1 do not
commit mysclf, but 1 will examine i,

1149 Ius. N
PETITION RE. PRESERVATION OF
FREEDOM OF PRESS

SHRI  JYOTIRMOY BOSU (Diamond
Harbour): I Dbeg to present a petition
signed by Sarvashri Dilip Chakraborty and
Jayanta Kumar Gan, Editor and Printer
and Publisher, rvespectively, of the Bengali
news weekly  Bangla Desh,  Calcutta, re-

garding preservation  of the  freedom of
Press.

MR. SPFAKER: I do not know how
these items have started  coming  on  the

agenda. Kindly bring your petition o me
in my Chamber.

SHRI JYOTIRMOY BOSU: You were not
there.

MR. SPEAKER: 1 am always there.

11.50 hos.
RE. BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TR.ANS.
PORT (SHRI RAJ BAHADUR): Sir, ccr-
tain_important items of business ave still
pending. Besides certain Members helong-
ing to the Scheduled Castes and Tribes in
this. House have sent in a letter saving
that they feel that the time allotted for
discussion on the report of the commis-
sioner for Scheduled Castes and Uribes s
short. “They therefore request that ar least
ten hours should he altotted for discussion,
You mav Kindly consider this point also.

MR, SPEAKER: It is [or vou
der: T am not in the picture.

SHRY RAJ BAHADUR: For all these
resons U have consulicd my fricnds in the
Opposition- we may sic on Monday also.

1O conse-



